
 

Regional Office, Gurugram (N)
Haryana State Pollution Control Board

Vikas Sadan, Opposite- New Court, Gurugram
Website: - www.hspcb.gov.in Tel: 0124-2332775, 2972341

Email ID: - hspcbrogrn@gmail.com
Dated:- 03/11/2022
To                                           

                        The Registrar,
                        National Green Tribunal,
                        Faridkot House, Copernicus Road
                        New Delhi
                        Email:-judicial-ngt@gov.in
 

Sub:                Action taken report in the matter of O.A
.No. 09/2022 titled as Surendar Kumar Sharma versus
State of Haryana & Ors in compliance of Hon'ble
National Green Tribunal order dated 08.02.2022.
 

                        This is in the reference to above mentioned matter. The
Hon'ble Tribunal vide order dated 08.02.2022 in the matter of Surendar
Kumar Sharma versus State of Haryana & Ors. has directed as under:-
                        " In view of the above, without expressing any opinion in
the matter at this stage, we consider it necessary to require a factual and
action taken report from the State PCB by email within two months at
judicialngt@gov.in preferably in the form of searchable PDF/ OCR
Support PDF and not in the form of Image PDF".
                        Keeping in view of above, status report prepared in
compliance of order dated 08.02.2022 is enclosed herewith. It is
requested to kindly accept the report and place before the Hon'ble
Tribunal, please.
DA/As above
 

Yours faithfully
 
 

Regional Officer,
Gurugram Region (N)

For Haryana State Pollution Control Board

File No.HSPCB-260006/3/2022-Region Gurugram North-HSPCB
I/139769/2022
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Compliance Report    

As per 

Hon’ble National Green Tribunal 
 

(Order dated 0 8
th

 February, 2022) 

 

 

IN THE MATTER OF 

 

 

Surendar Kumar Sharma  

Versus 

State of Haryana & Ors 

 IN 

Original Application No. 

 

09/2022 



Compliance Report of Hon’ble NGT order dated 08.02.2022 in the matter of Surendar 

Kumar Sharma versus State of Haryana & Ors. OA No. 09/2022 

 

1. Background:- 

 

  Grievance in this application is against operation of respondent no. 9 - M/s. 

Kimia Biosciences Ltd. (Previously M/s. Laurel Organics Ltd.), Damdama lake road, 

Village Bhondsi, Tehsil Sohna, Gurgaon, in violation of environmental norms, particularly 

causing water pollution. The unit is engaged in manufacture of medicines without requisite 

pollution control devices. Various notices were issued by the State PCB for closure from 

2003 till 10.09.2021, setting out the violations but no remedial action has been taken. 

Hon'ble National Green Tribunal vide order dated 08.02.2022 has directed as follows:- 

  " In view of the above, without expressing any opinion in the matter at this stage, 

we consider it necessary to require a factual and action taken report from the State PCB by 

email within two months at judicialngt@gov.in preferably in the form of searchable PDF/ 

OCR Support PDF and not in the form of Image PDF. 

 

2. Compliance of Hon'ble National Green Tribunal directions:- 

 

   Applicant has visited Regional Office, HSPCB, Gurugram Region (N) on 

01.09.2021 and appraised about contaminated water coming out from the borewell of a farm 

house situated behind M/s. Kimia Biosciences Ltd. (Previously M/s. Laurel Organics Ltd.), 

Damdama lake road, Village Bhondsi, Tehsil Sohna, Gurgaon.  

   Accordingly, the site was visited by Smt. Akansha Tanwar, AEE alongwith 

complainant Sh. SK Sharma on 01.09.2021 and legal sample from the borewell of 

farmhouse on road behind (28.342261, 77.081862) M/s Kimia Bioscience at Bhondsi, 

Gurgaon was collected and sent to HSPCB Laboratory, Gurugram for testing.  

   A complaint received through email on 06.09.2021 from Sh. Surender Kumar 

Sharma, RTI & Social Activist against M/s. Kimia Biosciences Ltd. (Previously M/s. 

Laurel Organics Ltd.), Damdama lake road, Village Bhondsi, Tehsil Sohna, Gurgaon which 

is engaged into the business of manufacturing of bulk drug/medicines. Unit has installed 

Effluent Treatment Plant & Boiler and TFH. Unit was alleged that they are illegally 

discharging their chemical waste water in the ground which is contaminated the ground 

water upto grave danger level its surrounding areas.  

   As per analysis report No. 746 dated 06.09.2021, parameters were exceeding the 

prescribed limits. As the unit had obtained the valid CTO for the period 2020-24 from the 

Board and permission for inspection of unit under question has to be sought from 

competent authority as per policy of the Board and accordingly request for accord 

permission for inspection & sampling of said unit was sent to Head Office vide letter No. 

l/63523/2021 dated 10.09.2021 and the same was received from Head office vide letter No. 

l/65010/2021 dated 16.09.2021.  

   In pursuant to the Head office letter No. l/65010/2021 dated 16.09.2021, a team 

was constituted vide this office letter No. I/65023/2021 dated 16.09.2021 of Sh. Ramniwas 



Sharma, Scientist B & Smt. Neha Saharan, AEE to conduct the inspection & sampling of 

the unit & adjoining area under complaint on 17.09.2021 alongwith Sh. S.K Sharma and 

representative of District Administration and submit comprehensive factual joint report 

alongwith reasoned definite recommendation after verifying contents of complaint of the 

complainant immediately on receipt of analysis report from the laboratory. Accordingly, 

unit was inspected on 17.09.2021 by constituted team alongwith Duty Magistrate and legal 

sample from the inlet & outlet of ETP, borewell & surface run off water were collected and 

sent to HSPCB, Laboratory for testing and as per analysis report No.2452, 2453 dated 

01.10.2021 issued by HSPCB Laboratory, the results of outlet of ETP and surface run off 

found exceeding the prescribed limits. However, samples of borewells of unit and other 

adjoining places were not found contaminated (Annexure-1). Team reported that no 

borewell observed in the farm house where initially sample was collected on 01.09.2021 by 

Smt. Akansha Tanwar, AEE. Smt. Akansha Tanwar, AEE has collected samples of 

borewell of adjoining area on 03.05.2022 and other adjoining places were not found 

contaminated (Annexure-2) and  Show Cause Notice for closure, prosecution & levy of 

Environmental Compensation was issued to the unit vide letter No. I/70827/2021 dated 

18.10.2021 & 19.11.2021.  

   After receiving of request for re-sampling alongwith sample testing fees and 

performance security from the unit, re-sampling was received from H.Q vide letter No. 

l/131326/2022 dated 29.08.2022, samples from outlet and outlet of ETP was collected on 

12.09.2022 by team comprising Sh. Aparnesh Kumar, Scientist B and Sh. Divyanshu, AEE 

in presence of Sh. Virender Lamba, Hydrologist, Ground Water Cell, Duty Magistrate 

appointed by Deputy Commissioner, Gurugram and as per analysis report released by 

HSPCB Lab, Faridabad vide No. 619 dated 19.09.2022, parameters of outlet of ETP found 

exceeding the prescribed limits. However, samples of borewell of unit & other adjoining 

area are not found contaminated (Annexure-3). Unit has submitted report on assessment of 

Ground water quality in Bhondsi village in the vicinity of Kimia Biosciences Limited and 

unit which shows no contamination (Annexure-4).  

   Unit has been directed to get borewell installed in the premises of farm house 

from where the initial sample was collected on 01.09.2021, so that further monitoring could 

be done. However, operation of the above said unit has been closed on 28.10.2022 by 

sealing the plant & machinery in the presence of Sh. Krishan Kant, Senior Manager of the 

unit in compliance of closure order issued by Chairman, HSPCB, Panchkula vide letter No. 

HSPCB/GUR/2022/INS/29291485CONCO001-004 dated 18.10.2022 under section 33-A of 

Water (Prevention & Control of Pollution) Act, 1974 & 31-A of Air (Prevention & Control 

of Pollution) Act, 1981 (Annexure-5). Furthermore, imposing of Environmental 

Compensation & Prosecution action against the unit has already been sent to Head Office 

vide this office letter No. I/139533/2022 dated 01.11.2022 & No. l/137600/2022 dated 

14.10.2022 which is under process and will be concluded to the logical end in due course of 

time within 04 weeks. 

  It is also pertinent to mention here that a RTI application was filed by the 



applicant vide their application No. SKS/RTI/2021/362 dated 23.11.2021 with regard to 

supply information of the communications issued to M/s. Kimia Biosciences Ltd. 

(Previously M/s. Laurel Organics Ltd.), Damdama lake road, Village Bhondsi, Tehsil 

Sohna, Gurgaon and the same was provided to him vide letter No. l/83435/2021 dated 

20.12.2021 (Annexure-6).  

   The report is being submitted in light of order of Hon’ble Tribunal, please. 

DA/As above 

 

Aparnesh Kumar, Scientist B 

Gurugram Region (N) 

APARNESH KUMAR
Digitally signed by APARNESH 
KUMAR 
Date: 2022.11.03 16:08:31 +05'30'
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*** This is system generated certificate ***

Inspection no. :  29291485
HROCMMS ID :  13GUNO421113

                                                                                    
Haryana State Pollution Control Board

C-11, SECTOR-6, PANCHKULA
PHONE:-0172-2577870-73,FAX-NO-2581201

E-mail:-hspcbho@gmail.com
Website:-HSPCB.GOV.IN, HROCMMS.NIC.IN

                                                                                    
                                                                                    

CLOSURE ORDER
                                                                                    
                                                                                    

				Whereas, KIMIA BIOSCIENCES LIMITED,  DAMDAMA LAKE ROAD,VPO- BHONDSI, TEHSIL-
SOHNA, DISTRICT- GURGAON has established and operating a Pharmaceuticals Basic Drugs
Manufacturing Units at  DAMDAMA LAKE ROAD,VPO- BHONDSI, TEHSIL- SOHNA, DISTRICT-
GURGAON which is polluting in nature;

                                                                                    
				Whereas, a complaint against above said unit was received for causing Water ,Air pollution from Sh.
Surender Kumar Sharma, RTI and Social Activist through e-mail vide letter dated 06-Sep-2021

                                                                                    
				Whereas, the above said unit was visited by the field officer of the Board on 12-Sep-2022 and reported the
following violations made by the unit under Water (Prevention & Control of Pollution) Act, 1974  / Air
(Prevention & Control of Pollution) Act, 1981:-
					As per analysis report vide No. 619 dated 19.09.2022, parameters exceeding the prescribed limits.

                                                                                    
				Whereas, the sample(s) of effluent ,  was collected by the field officer of the Board during the inspection of
the above said unit on 12-Sep-2022 and as per analysis reports of the said samples, the following parameters
were found exceeding the prescribed limits as per detail given below: 

                                                                                    

                                                                                    
				Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Gurgaon
North vide his letter No. I/70827/2021 dated 18/10/2022 The reply submitted by the unit vide letter dated
08-Nov-2021 was  not find satisfactory as per detail given below:
The sample was collected after submission of the reply by unit and as per analysis report vide No. 619 dated
19.09.2022, parameters exceeding the prescribed limits.

                                                                                    
				Whereas, Regional Officer, Gurugram North vide his recommendation letter number
HSPCB/GUR/2022/RO/INS/29291485CONCR001 dated 11-Oct-2022 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981  and 33-A of

Pollutants AR No. AR Date Parameters Results Limits
effluent 619 19.09.2022 BOD 2620 30

effluent 619 19.09.2022 COD 7100 250

effluent 619 19.09.2022 TSS 2480 100

Annexure-5



*** This is system generated certificate ***

Inspection no. :  29291485
HROCMMS ID :  13GUNO421113

Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that
the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981,  and Water
(Prevention & Control of Pollution) Act, 1974,  as mentioned above;

                                                                                    
				Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974,  and 31-A of Air (Prevention & Control of
Pollution) Act, 1981,  it is hereby ordered to close down the operation of the above said unit, M/s KIMIA
BIOSCIENCES LIMITED  DAMDAMA LAKE ROAD,VPO- BHONDSI, TEHSIL- SOHNA, DISTRICT-
GURGAON by sealing its plant / machinery and DG sets(if any) alongwith disconnection of the electric
supply and/or water supply of the above said unit, with immediate effect.

                                                                                    
				In addition to above it is also intimated that non compliance to directions issued under section  31-A of Air
(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,
1974,  is an offence.

                                                                                    

                                                                                    
                                                                                    

                                                                                    
 A copy of the above is forwarded to the following for information and necessary action:-

                                                                                    
1. The Deputy Commissioner, Gurugram

                                                                                    
2. Executive Engineer, DHBVN Operation Division, Gurugram. He is directed to disconnect the electric
supply of the above said project of the unit immediately and submit compliance report within 03 days
positively.

                                                                                    
3. The Regional Officer, Gurugram North. He is asked to ensure the compliance of closure order
immediately and to submit compliance report in this regard within 03 days positively. He will also initiate
legal action against the unit for filing prosecution case for the above said violations and will submit the
proper and complete case with reasoned recommendation for the same to Head Office immediately.

                                                                                    
4. M/s KIMIA BIOSCIENCES LIMITED,  DAMDAMA LAKE ROAD,VPO- BHONDSI, TEHSIL-
SOHNA, DISTRICT- GURGAON

                                                                                    
                                                                                    
                                                                                    

J P Singh, Sr Environment Engineer
Branch Incharge (HQ)

For Chairman

Dated Panchkula, the
12-Oct-2022  Chairman

Endst. No.:HSPCB/GUR/2022/INS/29291485CONCO001-
004

Dated:18-Oct-2022

JATINDE
RPAL 
SINGH

Digitally signed 
by JATINDERPAL 
SINGH 
Date: 2022.10.18 
16:01:41 +05'30'
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